
Ch'NI'HAL ADMiNlSTHATiVt: THiBUNAi

FHiNCJFAL BHNCH. NBW UKLB I

C:F no. 24/2()U;j in

OA NO. 594/2001

This the 17th day ol February, 2000

BON ' BL K SB. . ii. MA J OIK A, MKMBKB (A)
HON'BLK SJl. klJLUlF .SINGB, MhMBKH (.) )

Shr I B.F. Gupta. S/o Late SB. Rash i ram,
Now Hesidlng at K-42, Sliastri Nagar,
Mearut (U.F.)

(By Advocate: Sh. S.C.Luthra)

Versus

Fet 11loner

1 Shri Anil Vaish,
Beoretary, Ministry of Communication
(Dept t of I e I eoornmun i cat ion),
Sanchar Bhawan, New Ueliu

2. Shri H.K. Gupta,

Chief General Manager,
'  felecom Circle, Western Area,

Uehradun, (Uttarancha1)

■  , • • • • Kespondents/Contemnors
(By advocate: Sh. V.S.H.Krishna)

O M D H H fnH/AH 1

By Sh. Kuldip Singh, Member (j)

as per CF-24/2UU3 is concerned, learned counsel for

monetary part of the pension
revised. They undertake to release it by

In view Of the above, CF stands disposed of

I'^-iiefil is to be

0 J . 3, 2003

( RULUIF siiNGB )
Member (,J ) (  V.K. MA.JOTHA )

Merabei' (a;
sd '


